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(2023) 01 OHC CK 0054

In the Orissa High Court

Case No : CRLMP No.2590 Of 2022

Atiya Zarreen @ Atiya Jarin APPELLANT

Vs

State Of Odisha & Others RESPONDENT

Date of Decision : 12-01-2023

Acts Referred:
Indian Penal Code, 1860 — Section 34, 294, 323, 341,354, 465, 468, 471, 506
Protection of Children from Sexual Offences Act, 2012 — Section 12

Citation : (2023) 01 OHC CK 0054

Hon'ble Judges : Dr. S.K. Panigrahi, J

Bench : Single Bench

Advocate : A. Pattanaik, D. Mund

Judgement

Dr. S.K. Panigrahi, J

1. This matter is taken up through Hybrid Arrangement.

2. Heard learned counsel for the petitioners and learned counsel for the State.

3. The petitioner in this CRLMP challenges the inaction of the police in taking any
proper steps for completing the investigation in connection with Soro P.S. Case
No.48 of 2019 registered for commission of offences under Sections
341/323/506/294/354/468/465/471/34, I.P.C. read with Section 12 of the
POCSO Act corresponding to Special Case No.44 of 2019.

4. Learned counsel for the petitioner submits that the F.I.R. has already been
registered since 2019. But till date, the police has not yet completed the
investigation in the connection with the said case.

5. In such view of the matter, the I.I.C., Soro Police Station (opposite party no.4)
is directed to appear before this Court on 19th of January, 2023 through Virtual
Mode.

6. List this matter on 19th of January, 2023.
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